SCHEDULE II - FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,
2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ESHAKTI.COM PRIVATE LIMITED

Sl PARTICULARS DETAILS
No.
1. | Name of corporate debtor ESHAKTI.COM PRIVATE LIMITED
2. Date of incorporation of corporate debtor | 15/03/2000
3. Authority under which corporate debtor is | Companies Act, 1956, Registrar of Companies —
incorporated / registered Chennai, Tamilnadu
4. Corporate Identity No. / Limited Liability | U64202TN2000PTC044413
Identification No. of corporate debtor
5. Address of the registered office and | Registered Office Address:
principal office (if any) of corporate debtor | 3™ Floor, Capitale Building, No.554/555, Anna
Salai, Teynampet, Chennai, Tamil Nadu, India —
600 018.
Present Communication Address:
Eshakti.com Private Limited
Workenstein Collaborative Spaces Private
Limited, Office No.CW-1, New No.431, Anna
Salai, Teynampet, Chennai — 600 018.
6. Date of closure of Insolvency Resolution | 27/11/2025
Process
7. Liquidation commencement date of | 27/11/2025 (Order communicated to the
corporate debtor Liquidator on 01/12/2025)
8. Name and registration number of the | Name: L. BHADRI
insolvency  professional acting as | Regn.No.: IBBI/IPA-001/P-02059/2020-
Liquidator 2021/13245
9. Address and e-mail of the Liquidator, as | No.8/12 (Old No.16/12), Kesava Perumal
registered with the Board Sannadhi Street, Mylapore, Chennai—600 004.
Registered Email ID: l.bhadri@gmail.com
10. | Address and e-mail to be used for | MMPDA Towers 2" Floor, No.184 (Old 214),
correspondence with the Liquidator Royapettah High Road, Royapettah, Chennai - 600
014. Correspondence Email ID:
1.bhadri.lqd.eshakti.com@gmail.com
11. | Last date for submission of claims 31/12/2025

Notice is hereby given that the National Company Law Tribunal, Division Bench I, Chennai has ordered
the liquidation of M/s. ESHAKTI.COM PRIVATE LIMITED on 27/11/2025 vide its Order in
IA(IBC)(LIQ.)/22(CHE)/2025 in CP(IBC)/177/CHE/2024 (Order communicated to the Liquidator on
01/12/2025).

The stakeholders of M/s. ESHAKTI.COM PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 31/12/2025 to the Liquidator at the address mentioned against entry No.

10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.




In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency process under the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to
be submitted under Section 38.

IBBI/IPA-001/

IP/P-02059
Date: 05/12/2025 /2020-2021/

Place: Chennai

L.BHADRI
IBBI/IPA-001/P-02059/2020-2021/13245
Liquidator in the matter of Eshakti.com Private Limited
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FINANCIAL EXPRESS

BEFORE THE DEBETS RECOVERY TRIBUNAL, MADURA|
O A No 83E of 2002

HDFC Bank Ltd,
Department for Special Operations,
Mo 1546, Classic Tower, 4ih Floor,
Trichy Boad, Coimbatore-614018,
[ IFSC Code; HOFCOOOO0031 |
Represented by s Authorized Signatory,
M. A Sivalingam, Sio. Agandeshwaran,
~-Versus—
1] Ws. Golden Fruits.,
Rep. by its Proprietor,
Mr. KSB Sheik Mujiburrahaman,
Door Mo: 796 Jawahar Bazar, Near Mead post Office, Karur-639001
2] Mr. K38 Sheik Mujjiburrahaman,
Sio. Kamalbasha,
Door Mo 795 Jawahar Bazar, Mear Head post Office, Karur-633001,
3] Mrs. Jaseena,

..... APPLICANT

Dfo. Sulaiman,
Door N Z8 A Jawahar Bazar, Mear Head post Office, Kanr-539001.

- ... DEFENDANT
Sir { Madam,

Pleaze take notice that in the above O.A N0, B3B8 of 2022 filed by the appéicani, HDFC

Bank Lid. before the Hon'ble Debt Recovery Trbunal, Caimbatore. The Hon'ble Debt

Racavery Tribunal, Coimbatore has orderad nolice 1o the above defendants by way of

paper publication, Therefore, the above defendants are hereby called upon fo appear

before the Hon'ble Debd Recovery Tribunal, Coimbatore, stuated at District Ex- Senvice

Center, 2nd & 3rd Floor, 27 Travelers Bungalow Road, Coimbatore-6410018, on

12.12.2025 at 11.00 A.Min the abave O.A, Mo, B8 of 2022 either in persan or through
thair Advocate failing which the matter will be decided in their absence.

T.MEARTHIKEYAN

Advocate for Applicant Bank

# 18, East Thamarai Salai;

Annamalal Nagar, Karur Bye-Pass Road, Trchy - 620 018

Contact No ; 92446 12377 E-mail : kslawfinm_indiai@gmail.com

GOVERNMENT OF TAMILNADU
! NAGERCOIL CORPORATION
: RocNo, E37T1682°022  Temder Notice (Two Cover System)  Date ; 04,72, 2028

Hagercri Componztion imdles an-ine Bids dor 13thCFC ted grant tom e elgible Confrecion, before 1500 Hows
on 2242 3005 Furtner detals may be downloacied from the foliowing webstes htpe:tnienders. gosin.,

ST o amectwor [ dmon]END T Contal |
1 1152536 \CE | Package | -Storm waber drain 83.00 23000.00 15t class .!
2 [16i25-26 (CE | Package Ii -Storm waler drain 83,00 8300000 | 1stclass |
3 |17 /25-26 (CE | Package I -Storm water drain 85,00 95000.00 | 1stclass |
4 [18125-26 (CE | Package |V - Siorm water drain 94,00 94000.00 | 1stelass |
5 |18/25-26 (CE | Package V- Storm water drain 54,00 8400000 | 1stclass |

1, The Bid docunent can be dowrloadead from the websile bitps:fntenders.qow.in af fra2 ol cost
2. Impartant dales: 1) Date and tima of Pre bid mesting: 15.12.2025-11.00 A.M.
2} Diate and time for downbaading bid documends: 05.12.2025 - 3.00 BM.
3. Last date and tma iar submgsion of bid cocumeant, including onling submission : 22.12.2005 - 100 M .
4, Diate and time: of cpening of the Tachnical Bid: 22,12.2025 - 3.30 PM.

DIPR [ 6479/ TENDER | 2025

Commissioner
Nagercoil Corporation

LUNTT DRI T 11.50,11.618.13,

EMD- ¥ 7,25,100.00, Compistion period of
the work: 12 Months.

EAST COAST RAILWAY

Motice Me. @ eT-West-WAT-42-2025,
Dt 27.11.2025

L ET R R ke PROPOSED CONSTRUC-
TIOH OF LIMITED HEMGHT SUBWAYS (LHS)
(1) AT KM. 243/20-22 IN LIEU OF LEVEL
CROSSING (LC) NO. KK-55 AT KM. 243/22-
24 BETWEEN DHAMNAPUR AND KHADAPA
STATIONS AND (1) AT KM, 27310-12 IN
LIEU OF LEVEL CROSSING (LC) ND.
KKE-T1 AT KM. 2T3/15-20 BETWEEN
AMBAGAON AND AMAGURA STATIONS
OM K-l LINE OF WALTAIR DIVISION

Tender closing Date & Time: FA&EI

hrs. on 23.12.2025.

TVS Motor Company Ltd

Registered Office; "Chaitanya”, No, 12, Khader Nawaz Khan Road,
Mungambakkam, Chennai, Tamil Nadu, 600034

Mo manual offers sent by poaticouriern
Fax o in person shall e accepled against
such e-lendars even if these are submitbed
on firm's letter head and receivad in time.
All such manual offers shall be rejecied
surrmanily wilhoul any consicaraian

Complate information including e-tender
documents of the above e-tender is avallable
in website - wwwiireps. gov.in

MOTICE is hereby given that the certificate for the undermentioned
securities of the Company has/have been lost/misplaced and the
holder of the said securities/applicant has/have applied to the Company
to issue duplicate certificate,

Any person who has a claim in respect of the said securities should
lodge such claim with the Company at its Registered Office within 15
days from this date, else the Company will proceed to issue duplicate
certificate without further intimation.

Mote : The prospactive lenderers ane advised
to-revisit the website 10 (Ten) days before
the date of ¢closing of tender to note any
rhan{;es-'m'ng]mm-m rssuesd for this tender

FORM C

PUBLIC NOTICE

(Under rse 8 (1) of the Insolvency and Banknuptoy {Application o Adjudicating Auhonity for
Bankrugicy Process for Personal Guaranlors o Corparale Deblors) Bules, 2019
FOR THE ATTENTION OF THE CREDITORS OF
Mr. Shantilal Surana, Personal Guarantor of M/s. Surana Corporation Ltd,
Surana Industries Ltd and Surana Power Lid

Motice is hereby given that the Hon'ble Mational Company Law Tribunal,
Chennai Bench {in case of Bankrupt under section B0 of the code) has ordared
the Commencement of a Bankrupicy process against the Mr. Shantilal Surana
residing at 5.U.5. Bhavan, 2313A Mandapam Road, Kilpauk,
Chennai-B00 010 vide order dated 27,11.2025.
The Credifors of Mr, Shantilal Surana, are hereby called upon to submit their
claims with proof on or befora 12.12.2025 to the Bankrupley Trustes al 387,
Precision Plaza, 3rd Floor, Anna Salai, Teynampet, Chennai-600 015
The last date for submission of claims of Creditors shall be 12,12.2025. Tha
craditors may submit thelr claims through elecirenic means, or by hand or
registerad post or speed post or couriar
Additonal details of the: Bankruplcy Trustes:
V. Duraisamy,
387, Precision Plaza, 3rd Flear, Anna Salail, Teynampet, Chennai-600 018
Emaill id; karurdural.samyd@gmail.com
Phone NMumber; 99620 59300
Rag.No: IBBIAIPA-CIZAP-NO0G0S/2018-19/11862

Note: Submssion of false or misteading claims with proof shall atiract
penalties or imprisonmeant in accordance with the proviskens of the Insolvency
and Bankruplcy Code, 2016 and any olher applicable laws.

Date: 05.12.2025
Place: Chennal

V.DURAISAIMY
BANKRUPTCY TRUSTEE OF SHANTILAL SURANA

r—

PR-867/Q/25-26 | Wﬁll:ﬂ»lr

SCHEDULE -l -FORM B
PUBLIC ANNOUNCEMENT
{Regulation 12 of the Insclvency and Bankrupicy Board of India
(Liguidation Process) Regulations, 2016}
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ESHAKTLCOM PRIVATE LIMITED

Sl.No. PARTICULARS DETAILS

Mame of the Holder | Eind of Securities| Mo.of a'tiﬁcare Distinctive

And Face Value | Securities Ng. Has,
SABITA MAHAPATRA B | EQUITY 24 19281 | 241961906-2119
HﬂH.l.PATH.I-'I.B 1/ F.I.II] P

South East Central Railway
Commercial Branch
MNotice for inviting
Expression of Interest (ECI)

Breal -8 e FE

Place: Kolkata
Date: 05.12.25

Applicant: SABITA MAHAPATRA
BRAJABEHARI MAHAPATRA

1 Mame of corporate deblor | ESHAKTI.COM PRIVATE LIMITED

2. | Date of incorporation of ;
corparate debior 151032000

3. | Authority under which
carparate deblor is
incorporated ! registared

Companies Act, 1856, Registrar
of Companies - Chennal, Tamilnadu

4, |Corporate ldentity Mo/
Limited Liabilidy |dentfication
Mo.of corparale deblor

Lg4202TNZODDPTCO44413

Registered Address: 27 Floor, Capitale
Building, Mo.554/555, Anna Salal, Teyvnampet
Chennai, Tamil Madu, India - 800018
Present Communication Address:
Ezhakti.com Private Limited

Workenstein Collaborative Spaces

Private Limitad, Office Mo CW-1,

Mew No.d31, Anna Salai, Teynampet,
Chennai - 600 018,

8, |Address of the registered
office and principal office
(if any) of corporale deblor

6. |Date of closure of Insalvency

__ |Resolvtion Process (212028
7. | Liquidation commencemant | 27/11/2025 {Order communicated to the

dale of corporate dablor Liguidator on 01/12/2025)

B, |Mame and radqestrabon numbed | Mame: L BHADR|
of the insoivency professional Regn.Nao.: IBBIIPA-001/P-0205%/
achng as kquidator 2020-2021/13245

5. | Address and e-mail of the
lpuidator, as ragistened
with the Board

Mo B2 (Ohd Mo 16M12), Kesava Perumal
Sa=1n1arjhu S:re:at r'..h.riapﬂre Channm G600 004

T A

T e

10. | Address and e-mail fo be
used for comespandanca
with the liquidator

MI'-.-'IPD.-". Towers 27 Fln-!:nr Mo, 184 | Dld 214}
Royapeitah High Road, Rovapettah,

Chennal 6800014, Comrespondance

Email I, |.bhadri lqd.eshakii com@gmai, com

Lasl dale Tor submission

L of claims

3111212025

Motice is hereby given that the National Company Lew Trbunal, Division
Bench |, Chennal has ordered the liguidation of Mz, ESHAKTLZOM
PRIVATE LIMITED on 27/11/2025 vide its Order in IA{IBC)LIQ. }22{CHE)
12025 in CRIBCVITTICHES 2024 {Order communicated to the Liguidator on
011202025,
The stakaholders of Ms. ESHAKTLCOM PRIVATE LIMITED, are haraby
called upon to submit their claims with proof on or before 31/12/2025 to the
Liquidator at the address mentioned againstentry Mo, 10.
The financial creditors shall zubmit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in parson, by post or
by electronic means.
Submission of falzse or misleading proofs of claim shall atiract penalties.
Incase a stakeholder does not submitits dlaims during the liquidation process,
the claims submitted by such a stakebolder during the corporate insolvency
process under the Insoivency and Bankruptcy Board of india (Insalvency
Resolution Process for Corporate Persons) Regulations, 2016, shall be
deemad to ba submitied undar Section 358,
Sd/-
L.EHADRI

IBEVIPA-DO1/P-0205972020-20211 3245
Liguidater in the matter of Eshakti.com Private Limited

Date ; 05122025
Place: Chennai

AU SMALL FINANCE BANK LIMITED

(A Scheduled Commercial Bank)
(CIN:LIG TRJ1206PLCOY 1 381)

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001
APPENDIX IV [SEE RULE 801}] POSSESSION MOTICE (For Immovable Property)

Whereas, The undersignad being the Authorized Officer of the AU Small
Finance Bank Limited (A Scheduled Commercial Bank) under the
“Securilization and Reconsbruction of Francal Assels and Enforcament of Secunly
Interest (Aot 2002 {54 of 2002} and in exerclise of Powers conferred under Section 13
{12} read with [nsia 3] of the Security Interest (Enforcament) Rulas, 2002, issued
demand nolice daled 2B-May-25 calling upon the Borrower Subbiah
Thalalvanar, Senthur Selvl, (Loan Account No. 23660001 098830) to repay the
amount menticned in the nofices baing is Rs. 4,87,268/- ([Rupees Four Lakh
Eighty seven Thousand Two Hundred Sixty eight Only) 2 within 80 days from
the date of receipt of the sald notice.

WHEREAS, Fincare Small Finance Bank Ltd,, has amalgamated with AU Small
Finance Bank Ltd., by virtue of the schemea of amalgamation by thie Reserde Bank
al India with affect fram Tstof April 2024 By virlue of Lhis schame of amalgamatian,
the aforementionad an acoount has been fransferred to ALl Smal Finance Bank
Ltd., including but not limited 1o the entire amount payablie by you all in respect of
i said creditfinancial assislancs granied, alang with the underlying secunly and
security interest in respect of the morigaged property,

The borrower/co-borrower/mortgagor/guarantor having falled to repay the
amount, notice is-hereby given to the barrowerimortgagor and the public in
ganaral that the undersigned has taken possession of the properly described
hereln below In exercige of powers conferred on himdher under Sub-section (4) of
section 13 of Act read with Rule & of the Security Interest Enforcement Rules,
2002 on this the 29th day of November of the year 2025,

The bormmowearfco-borrowen'mortgagorfguaranior in particular and the public in
general i5 hereby cautioned ol WO deal with the properly and any dealings wilh
the property will ba subject to the charmge of the AU Small Finance Bank Limited (A
Scheduled Commercial Bank) for an amount of 5 Rs. 487,268/ (Rupees Four
Lakh Eighly seven Thousand Two Hundred Sixty eight Only) as on Z7-May-25
and interast and expenses therean untll full payment
“The borrower's attention is inviled to provisions of sub section (81 of section 13 of the
Actread with nule & (B), in respeat of time available, i.e. 30 days from this intimation, 1o
radaem the secured assals”

Tenkasi Ragistration District Shancottah Sub Registrar's Office [n Karakedi Village
Karzkudi Fanchayath Limit At 5Th Ward In 15t Streat At Mela Streat Old Swrvey Mo
495314, A5 And As Per Mew Survey Mo 13905 And 1998 Measuring To An
Extent O 872 S0 Faet Wilh Gonstrefed Houss Building Bearng Dooar Mo 41,117
Imcuding Electricity Service Connecfion Therin The Schedule Property |s Locatad
Within The Jursidicticn Of Karakudi Shencotial Takuk East House Of Karuthapandi,
West: Land Of Karuthapandi, Morth: House Of Sundaralah, South:House Of

Sankara Pandi And Pathway -5d-

Date : HiMNovi2025 Authorised Officer

south East Central Eailway, Raipur
Divigion, invites Expression of Interest from
interested premium single brand
companies/firms (company-owned/
operated franchize) tosetup food outlets at
stations for providing world class faciliies
to the travelling passengers al par with
sirmilar facilities available to passengers al
airport over the Raipur Division

Interested parties are invited to submit
their proposal for-

1) For setting up of single premium brand
lood outle! al stations for five years (such
&5 Me Donalds's, KFC, Pizza Hut, Baskin
Ribbing, Haldrams, Nescafe, Bikanerwala
elc) 2) The proposal should clearty specify
offered stations and minimum required
area details, semvices proposed fo be
provided, fechnical experience and
operational plan and other detalls, etc, i
any

The EQI Intends to gather Inputs and
suggestons from interested enfiies for
analysis of requiremnent,

For further details and clarificabions,
inierested parties may coniaci the
commercial Branch, Raipur Division

Last date for submission of EOI
response : (8,12 2025 Ofer'Response fo
the £0| should be submitted to - Hard copy
of the response may be submitted to the
following addresses-Senior Divisional
Commercial Manager, New DRM
Complex, Fafadih Chowk, Near WRS
cofony, Raipur- 492006 Parson 1o
Contact :1) Sri Anala Sanloh Babu, CCI-
87528779509 2) Sri Rakesh Singh, DCM-
9752377351 Relevant condition & policy
Document : Commercial Clroudar no 22 of
2025 issued by radway Board letter no-
2025/ Catering/600/09 dtd 13.11.2025
regarding "premivm Brand Catanng Outlef"
atetations

Divisional Comml. Manager
PRIRISR DCMAAAZs SEC., F!I:-' Raipur

Description of immovable properties

Place : Tamil Madu AL Small Fimance Bank Limited

BEFORE THE DEBTS RECOVERY TRIBUMNAL, MADURAI
0.A_ Mo.6T of 2025

HODFC Bank Ltd,
Depariment for Special Operafions,
Sni Nethiya Kalyani Towers, No 34,
Krishnarayar Tank Streal, North Velli Streat,
Madurai-e25001. [ IFEC Code: HOFCOD00123]
Represented by its Authorized Signatory,
Mr. A Sivalingam, Sio. Agandeswaran,
~=-Versus—
1] Mis. Mirudhula's Enterprises,
Rep. by itz Sole Proprietor,
Mrs. Chifra.s [FPAN.No BRTPCI159H]
Mo, 126, Thendral Nagar,
Sammandapuram, Virughunagar,
Virudhunagar-626117
2] Mrs. Chitra.5, [PAN.No.BRTPC3153H]
Qi Selvam,
Mo.176, Shenbaga Thoppu Road,
Thendral Magar, Rajapalayam,
Virudhunagar-626117
Sir / Madam,
Please take notica that in the above O_A No_ 67 of 2025 fled by the applicant, HDFC
Bank Litd, before the Hon'ble Debl Recovery Tribunal, Madurai. The Hon'ble Debt
Recovery Tribunal, Madurai has ordered nobce lo the above defendants by way of paper
publication, Therefore, the above defendants are herety calied upon to appear before
the Hon'bée Debt Recovery Tribunal, Madurai, situated at BSNL LevelIV buildimg, 15t
Floor, CTO Compound, Tallakulam Madurai-625002, on 31.12.2025 at 11.00AMin
lhe above DA, Mo. 67 of 2023 aither in persan of through their Advocate fading which
the matterwill be decided in thair abzenca. THKARTHIKEYAN

Advaocate for AppSicani Bank

# 18, East Thamarai Salai,
Annamalai Nagar, Karur Bye-Pass Road, Trichy - 620 (18

... APPLICANT

..... DEFENDANT

f Siouth East Centred Ralleay

fisecrall

The Indian Express.

For the Indian Intelligent.

Contact Mo | 92446 12377 E-malil ; kslawfirm_indiafgmad.com

S. E. RAILWAY - TENDER

Tander Notice No.: (i) 114-ELC-G-KGP-
25-26-34, (i) 114-ELC-G-KGP-25-26-18,
Drt-03.12.2025. For and on behalf of the
Prasident of India, the Sr. DEE/G/South
Eastern Railway, Kharagpur-7T21301
invilees a-Tenders for the fallowing works
before 12,00 hrs. an the date mentioned
against ifems, SLNo.-(i). Description of
work: Supply, installation, testing &
commissioning of 04 nos, Escalators
[Jhargram-JGM-02 nos. and Ghalsila-
GTE-2 nos, ) under ABSS schame along
with 10 years Comprehensive Annuat
Mamntenance Contract. Tender Value: £
4.10.16,918.56. Bid Security/E.M.D.: <
3,585,100 SL.No.-(ii}. Description of
waork: Kharagpur: Provision of Smart
Energy Meter at Kharagpur Railway
Selllement area under the jursdiction af
Sr.OEE(G)/Kharagpur as Phase-1.
Tender Value: T 22,04 073.60. Bid
Security/E.M.D.: T 44 100, Date of
Opening: 24.12.2025 [for SLMNe. (i) & (ii}]
Cost of tender document: Nil [for 51 Na.
(i} & (ii})]. Completion Period: 12 months
for Sr.Ma. (i) and 08 months for Srl.MNo.
{ii} from the date of issue of Latier of
Acceptance, Date of submisslon: Up 1o
1200 hrs, of 24 12 2025 [for SLNo. (i) &
(ii]]. Interestad ferdensrs may visil websile
www. ireps.gov.in for full details,
description, specification of the tender
and submit thedr Bids onlime. In no case
manual tender for these works will be
accapied. Note: Prospeclive biddars may
requilarly visit www.ireps.gov.in to
participate In all tenders (PR-214)

“IMPORTANT

Whilst care is taken prior

to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend
that readers make
Nnecessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box
Nnumber advertisement”

PIRAMAL FINARCE LTD,

Achok Magar Makn Road, Kodambakkar, Chennal - 600 024
Contact Person: 1, Mr5Suresh N - 20949021957

E-Auctbon Sale Molice = Subseguent Sale

l " CiM: LES910MH1984PLEDI2639
P"'am a' Reglstered Dffice: Unit Mo-6016th Floor, Pirarmnal Amitl Budding, Plrarmal Agastya Corporate Park,
Finance Eamani lunction, Opp. Fire Station, LBS Marng, Kurla (west), Mumbai-4D0070 -T +51 22 3302 4000

Branch (Hfice: Kalpalathika Towers™ Third Floor, Mew o, 36, Old 8o, 24, 0r.4mbethikar Road,

L Vijay Devaraju-984383300% 3. Chandan Sakhalkar - 9820407168

Pursuant o taking passession of the secured asset mentioned herewnder by the dutharized Officer of Firamal Finance Lid {Farrmerty Pirarmal Capital &
Houwsing Finance Lid.) wder the Secwritization and Reconstrucibon of Finandal Assets snd Enforcement of Security Intesast e, 2002 for the
recavery of amount due from Barrower s, offers are invited by the updersigned for purchase of irmmaovable propsarty, 3s described herewnder, which i
inthepossession, on e s Where ls Basis’, e 1 What is Basis” and “Whatewver s These s Basis', Particulars of whichare given balow:

Ln?n Code / Branch Resapge | EAMest Money | Outstanding
Bor Demand Notica Deposid Amount
Co-Borrower(s)/ | Date and Amount PIOpirky Modtie: . Fami Price (EMD) | (03-12-2025)
Guarantor|s) [10% of P
Logn Code Na.! Crt: 03-01-2024, | All The plece and Parcel of the Property having A3 Rs, 400000/, | Rs, 637E025,)-,
HLSAGHIOTADA, Rs. 43456503, - anaxtent - O.0.Mo; 37, W.DuMo: 37, Flatbo: B2, | 4000000, |{Rs. Four lakh | {As. 5oty Thres
Chennal - Kilpauk | [Rz Forty Mine lakh | Veerapandi Nagar 38d Straat, Pullyar Village| (Rs. Forty Cinily] lakh Sawenty
[Branch), Natarajan | Forty 3 Thousand | Choolaimedu Chennad 600094 Boundaries As <[ lakh Only} Six Thousand
PAurugan (Borrower), | Five Hundred Two | Morth -Residential Building South Twanty Five
Matarajan C Cinky) Veerapandi Magar 3Rd Street East ;- Residential Cinlyl
{Co Borrower 1) Building West - 24 Ft Road

SUFBRISSION OF BID: 21-12-2025, BEFORE &,00 PP

fn pitarmd avction@Epiramal.com

interest and cost from borrower/guarantor,

then the secured creditor may enfarceits security by the way of private traaty,

DATE ; 05.12.2025 | Place: Chennai

DATE OF E-AUCTION: 22-12-2025 FROM 11.00 .M. TO 1.00 P8 WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST DATE OF
Far detail {'n.'l terimid and rnndl:'\;\m. of tho Sale, please refer to the link provided in me.p-'.rnrn:tlfinanl;-:-.l_'nm."q-.ﬁ.l.-l_'rinn it el r il s

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAES] ACT TO THE BORROWER/GUARANTOR / MORTGAGOR
The above-mentoned Borrower/Guarantor are hereby noticed to pay the surm as meantioned in section 13 j! notice in full with accreed
interest till date before the date of auction, failing which praperty will be auctionedfsold and balance dues 1f

The Borrowers attention ls drawn towards sub-section 8 of section 13, of the act, inrespect of the time available, to redeem the secured asset.
Borrowers in particular and publc in generad may pleaso take note, that in case tha aection scheduled berein fails For any reason whatsoaver

d/- |Authorised Officer] Piramal Finance Limited,

any will be recowvared with
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ENROLMENT NOTICE [riifimyifiitts; it

After ten days of the publication of
this notice and within three months there
after I, SARAVANAN.K, §/O.
KRISHNAN.S, AGE 34 years,
permanently residing at No.32b,
Varatharaj perumal nager 5th Street
thiruvottiyur, Chennai—-600019. Intend
having my enrolment as an Advocate
moved before the Bar Council of
Tamilnadu and puducherry, Bar Council
buildings, high court campus,
Chennai-600104.

Those who have any valid objections
may notify the same to the bar council
with in 10 days.

SARAVANAN.K
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K. SUGANYA, B.A.B.L.,
LaSTTsr aIp&sMEsi.

THE COURT OF Il ADDITIONAL
DISTRICT & SESSIONS JUDGE
AT POONAMALLEE
E.P.No.6 OF 2025 IN OS.NO.21 OF 2015

Mrs. P. Vijayapriya.

..Decree Holder
—Vs—
Mr. M. K. Prabhu & another.
..Judgement Debtor

To.

1) Mr. M. K. PRABHU, S§jo.
K. Muthusamy, No. 6, 4th Cross
Street, Trustpuram, Kodambakkam,
Chennai-600024.

2) Mr. M. K. RAJA,

Sjo. K. Muthusamy.

No. 6, 4th Cross Street,

Trustpuram, Kodambakkam,

Chennai-600024.

Please take notice that the above
E.P. NO. 6 OF 2025 filed against
you by the Decree Holder and the
same was came upon 28/11/2025
His Hon’ble Il Additional District &
Sessions Judge was ordered paper
publication to you returnable by
31/01/2026 at 10.30 A.M. Therefore
kindly request you to appear either
in person or through your counsel
for filing your objections if any
failing which the matter will be
decided on merits.

A. LAXMI RAJ RATHNAM,
S. MOHANRAJ,
Counsel for Decree Holder
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ENROLMENT NOTICE

After ten days of the publication of
this notice and within three months there
after |, BHUVANESWARI.A.S, D/O.
T.P.ANDISAMI, AGE 61 years,
permanently residing at No.60/53,
Munusami Kovil Street, Breezeway, GP
Homes BS5, 5th floor (Near Corporation
Park), Menambedu, Ambattur,
Chennai-600053. Intend having my
enrolment as an Advocate moved before
the Bar Council of Tamilnadu and
puducherry, Bar Council buildings, high
court campus, Chennai-600104.

Those who have any valid objections
may notify the same to the bar council
with in 10 days.

BHUVANESWARI.A.S

ENROLMENT NOTICE

After ten days of the publication of
this notice and within three months there
after I, KISHORE KUMAR.N, S/O.
R.NAGARAJAN, AGE 28 years,
permanently residing at No.16, vijaya
nagar, voyalur post, minjur, ponneri taluk,
thiruvallur district, Tamilnadu-601203.
Intend having my enrolment as an
Advocate moved before the Bar Council
of Tamilnadu and puducherry, Bar
Council buildings, high court campus,
Chennai-600104.

Those who have any valid objections
may notify the same to the bar council
with in 10 days.

KISHORE KUMAR.N
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ENROLMENT NOTICE

After ten days of the publication of this
notice and within three months there after |,
SNEHA NARESH, D/O.NARESH KUMAR
ARUMUGAM, AGE 24 years, permanently
residing at No.38, GOMATHI NAGAR,
RAMNAGAR NORTH EXTENSION MAIN
ROAD, NEAR VELACHERY RAILWAY
STATION, VELACHERY, Chennai,
TamilNadu-600042. Intend having my
enrolment as an Advocate moved before the
Bar Council of Tamilnadu and puducherry,
Bar Council buildings, high court campus,
Chennai-600104.

Those who have any valid objections
may notify the same to the bar council with
in 10 days.

SNEHA NARESH

BEFORE THE MOTOR ACCIDENTS
CLAIMS TRIBUNAL AT
KANCHEEPURAM
M.C.O.P. No. 332/2020
1. Parameswari W/o. Late. Rajapal-
ani, 2. Saranya D/o. Late. Rajapalani,
Both are residing at No.349, Ragaven-
dira Nagar, Sevilimedu Village, Kan-

chipuram Taluk & District
...Petitioners
Vs-
Selvi Earthmovers & Transport Pvt.,
Ltd., No. 2/1421, 1st Street, Anna Na-
gar, Echanggadu, Chennai.
..1st Respondent
Syflefiiiy
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PROCLAMATION REQUIRING THE APPEARANCE

OF ACCUSED PERSON
See Section 82 Cr. P.C.

Whereas complaint has been made before me that accused person(s)
Ram Mani Pandey S/o Surender Prasad Pandey, R/o Village Thakur
Deva, Post Simeriya, PS Churhaat, District Sidhi, Madhya Pradesh
Also At: Ward No.-15, House No. 123/04, Latta Chowk Sidhi, Madhya
Pradesh Also At: 2728, Kaseruwalan, Paharganj. Delhi Also At:
4196, Kaseru Walan, Paharganj, Delhi, has committed (or is
suspected to have committed) the offence in FIR No. 84/21, U/s: 326/34
IPC, P.S.: Paharganj, Delhi and it has been returned to a warrant of
arrest thereupon issued that the said accused person(s) Ram Mani
Pandey, cannot be found and whereas it has been shown to my
satisfaction that the said accused person(s) Ram Mani Pandey, has
absconded (or is concealing himself to avoid the service of the said
warrant). Proclamation is hereby made that the said accused
person(s) Ram Mani Pandey, of FIR No. 84/21, U/s: 326/34 IPC,
P.S.: Paharganj, Delhi is required to appear before this Court to
answer the said complaint on or before 27.01.2026.

By Order

Neetu Sharma

Addi. Chief Judicial Magistrate-01
Central District Room No. 366 3rd Floor
Tis Hazari Court, Delhi

DP/16278/CD/2025
(Court Matter)

o) NORTH CENTRAL RAILWAY
E-Tender No. PRYJ-Sig-214-2025-26

E-Tender Notice

Senior Divisional Signal & Telecommunication Engineer/Coordination/North
Central Railway/Prayagraj, for and on behalf of the President of India, invite
E-TENDER on prescribed form for the following works up to 12:00 hrs. The
details of the Tender is as under:-

Tender No.: PRYJ-Sig-214-2025-26, Name of Work : Provision for
replacement of Overaged Signal Poles and Point Machines in SSL-BDN
Section under Sr. DSTE/CNB of PRY J Division.

Approx. Cost of work (3): T 1,46,80,459.70/- | Bid Security (T): ¥ 2,23,400/-
Completion Period : 12 Months | Date of Opening of tender : 29.12.2025

Date : 02.12.2025

Time date & place of opening of tender: Tender will be opened through E-
tender at office of Divisional Railway Manager, Prayagraj on or after pre
determined date at 12:30 hours. 2339/25 (MG

[f] North central railways @ CPRONCR & www.ncr.indianrailways.gov.in

PROCLAMATION REQUIRING

THE APPEARANCE OF ACCUSED PERSON

See Section 82 Cr.P.C/ 84 Bharatiya Nagarik Suraksha Sanhita, 2023

Whereas complaint has been made before me that the accused No.1. Arun
Mathur, S/o: Rajender, R/o.: VPO-Chittora, P.S Alipur, Distt. Badaun,
Uttar Pradesh and accused No. 2. Dharmendra, S/o.: Baburam, R/o.:
VPO-Chittora, P.S Alipur, Distt. Badaun, Uttar Pradesh have committed
(or are suspected to have committed) the offence in a case vide FIR
No0.80044451/25 U/S 303(2)/317(2)/3(5)/112 Bharatiya Nyaya Sanhita,
2023 registered at P.S Budh Vihar, New Delhi and it has been returned to
a warrant of arrest thereupon issued stating that the said Arun Mathur and
Dharmendra cannot be found and whereas it has been shown to my
satisfaction that accused Arun Mathur and Dharmendra, are absconded
(or are concealing themselves to avoid the service of the said warrant).

Proclamation is hereby made that the said Arun Mathur and Dharmendra,
accused of FIR No.80044451/25 U/S 303(2)/317(2)/3(5)/112 Bharatiya
Nyaya Sanhita, 2023 P.S. Budh Vihar, New Delhi are required to appear
before the court to answer the said complaint on or before 06.02.2026.

By Order, Ms. Sanyam Jain
(MM) First Class, Room No.112,
Rohini Court, New Delhi

DP/16121/RD/2025
(Court Matter)

UJVN LIMITED

H.O.: “UJJWAL”, Maharani Bagh, G.M.S. Road, Dehradun-248006

Telephones: 0135-2763808, Fax: 0135-2763508
CIN No.U40101UR2001SGC025866, Website:www.ujvnl.com

SHORT TERM E-TENDER NOTICE ~ Date: 04/12/2025

Office of the Executive Engineer (Civil-SHP), UJVN Ltd., Hat,
Pithoragarh, invites online bids from interested parties. Brief summary
oftender is given below:

Tender No. : 03/EE(Civil-SHP)/Dharchula/2025-26.

Name of Work: “Diversion of forest land for Painagad SHP (15 MW)
including preparation of Forest Clearance proposal, obtaining all
requisite consents from Gram Pradhans / Panchayats / Nagar Palika
and all concerned Central / State Departments and facilitating grant of
Stage-l and Stage-Il Forest Clearance to UJVN Ltd.”

Estimated Cost: Rs. 31,15,000.00 + GST Extra as applicable (Rupees
Thirty One Lac Fifteen Thousand Only) excluding GST

Date of availability of bid Document on website: From 17:00 hrs
0f 05.12.2025

Last Date for submission of Tender: Upto 17:00 hrs of 20.12.2025
For fuller & further details, kindly visit e-procurement portal
http://uktenders.gov.in

Letter No: 953

Executive Engineer (Civil-SHP),

“AVOID WASTEFUL USE OF ELECTRICITY”

PRO | U |
AR/ l OF ACCUSED
(See Section 82 Cr. P.C./84 BNSS)

Whereas complaint has been made before me that the accused
Abhishek S/o Rajender Yadav R/o RZ G 20 Rajnagar Part 2
Palam Colony, Delhi has committed (or is suspected to have
committed) the offence in FIR No. 486/2019 U/s 3/4/5/12/9/55
Gambling ACT, PS Hari Nagar, Delhi and it has been
returned to warrant of arrest there upon issued that the said
accused Abhishek cannot be found and whereas it has been
shown to my satisfaction that the said accused Abhishek has
absconded (or is concealing himself to avoid the service of
said warrant). Proclamation is hereby made that Abhishek in
FIR No. 486/2019 U/s 3/4/5/12/9/55 Gambling ACT, PS Hari
Nagar, Delhi is required to appear before this court to answer

the said complaint on or before 13.01.2026.

By order

Ms Bharti Garg

Judicial Magistrate First Class-02
West, Court No. 31

DP/16212/WD/2025 Tis Hazari Courts, Delhi

PROCLAMATION REQUIRING TH
APPEARANGE OF ACCUSED PERS

See Section 82 CrPC/84 Bhartiya Nagarik Suraksha
Sanhita, 2023

Whereas complaint has been made before me that accused
person Rohit S/o Amar Singh, R/o Gali No.-12, Gangapuram,
Ghaziabad (U.P.), has committed (or is suspected to have
committed) the offence in E-FIR No. 80065458/2025, U/S 305/
331(3)/317(2)/3(5) Bharatiya Nyaya Sanhita, 2023, PS Kotla
Mubarakpur, New Delhi and it has been returned to a warrant
of arrest thereupon issued that the said accused Rohit cannot
be found, and whereas it has been shown to my satisfaction that
the said accused Rohit has absconded (or is concealing himself
to avoid the service of the said warrant);
Proclamation is hereby made that Rohit the said accused of
E-FIR No. 80065458/2025, U/S 305/331(3)/317(2)/3(5)
Bharatiya Nyaya Sanhita, 2023, PS Kotla Mubarakpur, New
Delhi, is required to appear before this Court to answer the said
complaint on or before 09.01.2026. By Order
Ms. Chhavi Bansal
Judicial Magistrate First Class-11,
South-East, Court Room No. 09,
Main Building, Saket Courts, New Delhi

DP/16219/SD/2025
(Court Matter)

PROCLAMATION REQUIRING THE APPEARANCE

OF ACCUSED PERSON
See Section 82 Cr. P.C.

Whereas complaint has been made before me that accused
person(s) Hari, S/o: Sh. Ganga Lal, R/o: Kh. No. 120/13 B
Block Gali No.24 Near Pump House West Kamal Vihar, Burari,
Delhi-10084 has committed (or is suspected to have committed)
the offence in CC No. 741/2024, U/s: 138 NI Act, P.S.: Burari,
Delhi and it has been returned to a warrant of arrest thereupon
issued that the said accused person(s) Hari, cannot be found
and whereas it has been shown to my satisfaction that the said
accused person(s) Hari, has absconded (or is concealing himself
to avoid the service of the said warrant). Proclamation is hereby
made that the said accused person(s) Hari, of CC No.
741/2024, U/s: 138 NI Act, P.S.: Burari, Delhi is required to
appear before this Court to answer the said complaint on or
before 07.01.2026. By Order
Ms. Arushi Parwal

Judicial Magistrate First

Class(NI Act)-05, (Central)

Room No. 02 Ground Floor

(Central District) Building Annexure- 01

DP/16230/N/2025

(Court Matter) Tis Hazari Court, Delhi

SCHEDULE -1l -FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ESHAKTI.COM PRIVATE LIMITED

UJVN LTD.
H.O.: 'UJJWAL', Maharani Bagh, G.M.S. Road, Dehradun-248006

Telephone: 0135 - 2763808, Fax 0135-2763508
L CIN No. : U40101UR20018GC025866, Website : www.ujvnl.com

Letter No 945 E-Tender Notice Dated 03.12.2025
Office of Executive Engineer (Maint.), Chibro Power Station, Dakpathar

State Urban Development Agency, Chhattisgarh
4% Floor, D Block, Indrawati Bhavan (HOD Building), Nava Raipur Atal N Chhattisgarh, 492002
Phone 0771-2222401 Fax 0771,/2222409 Email:

REP Notice
RFP No./09/SUDA/SWM/2025-26/5987  Nava Raipur Atal Nagar, Dated 03/12/2025

The State Urban Development Agency (SUDA), Chhattisgarh hereby invites
proposals in conformity with the RFP document from registered and authorized agencies
having experience and expertise in the similar field of work as per the criteria mentioned
in the RFP document as below:

ol sud

System Name of the Work EMD RFP  [Last date to
Tender Document| download
No. Fee the RFP
“RFP for Selection of Consulting firms for]
Bid Process Management and to function
as PMC for the implementation of the INR INR
181119 (Solid Waste Management related projects 5,00,000/- | 10,000/- 26.12.2025
under SBM 2.0 and allied infrastructure| = !
for State Urban Development Agency
[SUDA), Chhattisgarh.”

The details regarding conditions stipulated in the RFP, EMD, Key dates for
submission, detailed RFP, RFP document and all the information related to the RFP can be
viewed and downloaded from e-procurement portal hit o in or
departmental website https://uad.cg.govin.

sD/-
Chief Executive Officer

State Urban Development Agency,

amv 5171 /2
samvad 46121 /- Nava Raipur Atal Nagar

APPENDIX IV-A

Sale Notice for sale of Imnmovable Property
E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement)
Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Immovable Property mortgaged to Sammaan
Capital Limited (formerly known as Indiabulls Housing Finance Ltd.) [CIN :
L65922DL2005PLC136029] (“Secured Creditor”), the constructive possession
of which has been taken by the Authorised Officer of the Secured Creditor, will be sold
on “as is where is”, “as is what is” and “whatever there is"” basis on 22.12.2025
from 05.00 P.M. to 06.00 P.M., for recovery of Rs. 79,52,180/- (Rupees Seventy Nine
Lakh Fifty Two Thousand One Hundred Eighty only) pending towards Loan
Account No. HHLNODO00539363, by way of outstanding principal, arrears (including
accrued late charges) and interest till 18.11.2025 with applicable future interest in
terms of the Loan Agreement and other related loan document(s) w. e. f. 19.11.2025
along with legal expenses and other charges due to the Secured Creditor from VIJAY
AGGARWAL and GAYATRIDEVI.
The Reserve Price of the Immovable Property will be Rs. 79,00,000/- (Rupees
Seventy Nine Lakh only) and the Eamest Money Deposit (“EMD™) will be
Rs. 7,90,000/- (Rupees Seven Lakh Ninety Thousand only) i. e. equivalent to 10%
of the Reserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PIECE AND PARCEL OF PROPERTY BEARING NO. 1580 - ENM,
SECOND FLOOR, HAVING COVERED AREA OF MEASURING 78.50 5Q. MTRS. +
PARKING COVERED AREAMEASURING 19.62. SQ. MTRS., PLOT NO. 8, BLOCK
RAJ, KHASRA NO. 410, VILLAGE ULDHANPUR, HARI KRISHAN NAGAR,
NAVEEN SHAHDARA, NEW DELHI - 110032, ALONGWITH ONE SMALL CAR
AND ONE TWO WHEELER PARKING ON THE STILT FLOOR.
BOUNDRIES OF SAID PLOT :

EAST PART OF PROPERTY NO. 1580 -E/1
WEST PROPERTY NO. 1580 -E (NEW NO. 39)
NORTH PROPERTY OF OTHERS

SOUTH ROAD 25 FEET WIDE

Notice is hereby given that the National Company Law Tribunal, Division
Bench |, Chennai has ordered the liquidation of M/s. ESHAKTI.COM
PRIVATE LIMITED on 27/11/2025 vide its Order in IA(IBC)(LIQ.)/22(CHE)
/2025 in CP(IBC)/177/CHE/2024 (Order communicated to the Liquidator on
01/12/2025).
The stakeholders of M/s. ESHAKTI.COM PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 31/12/2025 to the
Liquidator at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or
by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process,
the claims submitted by such a stakeholder during the corporate insolvency
process under the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016, shall be
deemed to be submitted under Section 38.
Sd/-
L.BHADRI

Date : 05.12.2025 IBBI/IPA-001/P-02059/2020-2021/13245

Place: Chennai Liquidator in the matter of Eshakti.com Private Limited

PREVENTION OF RODENT
ENTRY IN SBC PANEL

E-Tender Notice No. TSK/Elect/214
dated: 03-12-2025. E-Tenders are
invited by the undersigned for the
following works: Tender No. LV/T-
14/TSK/TLAC/25. Name of work:
At Tinsukia Division -Prevention
of rodent entry in SBC panel of
coaches of Dibrugarh and Tinsukia
coaching depots by closing of cable
entry points and other open areas
in switch board cabinet of LHB AC

?i1CcICI Bank

the Security Interest (Enforcement)

mentioned dates. The borrower in

SYMBOLIC POSSESSION NOTICE

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of

repay the amount mentioned in the Notice within 60 days from the date of receipt of the said Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers
conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-

the property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

SL.No. PARTICULARS DETAILS (Dehradun), invites online tenders for following work:
1. |Name of corporate debtor | ESHAKTI.COM PRIVATE LIMITED Tender No: E-CH(Maint.) - 14/2025-26 for Capital Maintenance Work of 60 MW
2. |Date of incorporation of | | 0000 Hydro Turbine, Generator and Associated Equipment's of Unit No 1 at Chibro
corporate debtor Power Station.
3. i i A .
Authof'tty Udﬂd;tr which Companies Act, 1956, Registrar Estimated cost: Rs. 7,39,14,763/- GST Extra
corporate deblor 1S fC ies - Chennai. Tamilnad Date of availability of tender on website: 03.12.2025, (18:00 hrs)
incorporated / registered | ©' ~0mMPanies - Lhennal, Tamiinadu h - :
P - 9 Last date for submission of bid on website: 24.12.2025, (16.00 hrs)
4. | Corporate Identity No. / For downloading tender documents and other details, please visit e-
Limited Liability Identification | U64202TN2000PTC044413 procurement portal “https:/uktenders.gov.in’
: No.of Corpforate debtor Recisiored Add FFioo G Executive Engineer (Maint), Chibro
" [offos and rincpal offce. | Buling, No.554/555, Anna Salai, Teyna
office and principal office | Building, No.554/555, Anna Salai, Teynampet| Avoid Wasteful use of Electricity
(if any) of corporate debtor Chennai, Tamil Nadu, India - 600018.
Present Communication Address:
Eshakti.com Private Limited NORTH CENTRAL RAILWAY
Workenstein Collaborative Spaces E-Tendering Notice No.: 2025-Nov-05 Dated: 02.12.2025
Private Limited, Office No.CW-1,
New No.431, Anna Salai, Teynampet, E-TENDER NOTICE
Chennai - 600 018. Divisional Railway Manager (Engineering), N. C. Rly Agra for and on behalf of the
6. | Date of closure of Insolvency President of India invites "Open Tender" through on Line only (E-Tendering) for the
) 27.11.2025 . . i
Resolution Process following works. The details of the tender are as under:-
7. |Liquidation commencement | 27/11/2025 (Order communicated to the _ K ,
date of corporate debtor Liquidator on 01/12/2025) S-No=k | lienceiNo=2025:N0V:05:01 | ARRIoXICOSI(RS:)ISR 3028915°69
8. [Name and registration number| Name: L. BHADRI Description of work: Repair to Cess work in Mansingh Ka Pura-Etawah section.
of the insolvency professional | Regn.No.: IBBI/IPA-001/P-02059/ S.No.: 2 | Tender No.: 2025-Nov-05-02 | Approx. Cost (Rs.): T 61620161.43
acting as liquidator 2020-2021/13245 . X A .
9. [Address and e-mail of the No.8/12 (Old No.16/12), Kesava Perumal Description of work: Repair to Cess work in Fatehabad-Bah section.
liquidator, as registered Sannadhi Street, Mylapore, Chennai- 600 004{ | S.No.: 3 | Tender No.: 2025-Nov-05-03 | Approx. Cost (Rs.): ¥ 43254095.01
with the Board Registered Email ldD: I.bhadri@gmail.com Description of work: Repair to Cess work in Bah - Mansingh Ka Pura section.
10. [Address and e-mail to be MMPDA Towers 2™ Floor, No.184 (Old 214), - - N
used for correspondence Royapettah High Road, Royapettah, S.No.: 4 | Tender No.: 2025-Nov-05-04 | Approx. Cost (Rs.): % 6210860.07
with the liquidator Chennai -600014. Correspondence Description of work: Bhandai - Etawah - Provision of Track Machine Stabling Siding
Email ID: |.bhadri.lqd.eshakti.com@gmail.com | | (Bah, Fatehabad & Udi More stations) balance work.
1. t?iltaﬁl: for submission 31/12/2025 S.No.: 5 | Tender No.: 2025-Nov-05-05 | Approx. Cost (Rs.): T 6269874.25

Description of work: Improvement to various yards in IDH-BKI section under ADEN-
Line (14 Yards).

S.No.: 6 | Tender No.: 2025-Nov-05-06 | Approx. Cost (Rs.): ¥ 26071308.66

Description of work: Maintenance of 3rd & 4th line in the jurisdiction of
SSE/Pway/KSV under ADEN-I/MTJ

S.No.: 7 | Tender No.: 2025-Nov-05-07 | Approx. Cost (Rs.): ¥ 7513238.21

Description of work: (A) AGC- Maintenance of Lawn, hedge, trees, shrubs and
flower Beds etc in DRM Office compound, DRM bungalow, officers colony
bungalows, Yamuna-Srijan ORH, Divisional Railway Hospital, station area of AGC
and Goverdhan Stadium (For 24 months).

(B) Upkeeping, cleaning & maintenance of water fountain and Selfie point in
circulating area atAGC Station (for 02 years)

S.No.: 8 | Tender No.: 2025-Nov-05-08 | Approx. Cost (Rs.): ¥ 13458796.44

Description of work: Misc. Pway work for UP & DN line in the jurisdiction of
SSE/Pway/KSV under ADEN-I/MTJ.

S.No.: 9 | Tender No.: 2025-Nov-05-09 | Approx. Cost (Rs.): ¥ 11439189.57

Description of work: Maintenance of 3rd line in HDL-PWL section in the jurisdiction
of SSE/Pway/PWL under ADEN-I/MTJ.

For full details and submission of bid please see the Indian Railways website
"www.ireps.gov.in”. Tenders can only be submitted through web portal
"www.ireps.gov.in" up to 15.00 hrs on 24.12.2025. 2330/25(A)

www.ncr.Indlanrallways.gov.in

f North central railways | 4 @CPRONCR

Branch Office: ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor,
New Rohtak Road, Karol Bagh, New Delhi- 110005

Rules 2002, issued Demand Notices to the borrower(s) mentioned below, to

particular and the public in general are hereby cautioned not to deal with

coaches, pantry cars and power | |Sr, Name of the Description of Property/ Date of Demand| Name
cars to avoid rodent entry. Tender || |NoJ Borrower(s)/ Loan Date of Symbolic N%E%g#ﬂ[ﬁ’gm of
Value: 723,63,944.68/-. Earnest Account Number Possession Notice (Rs) |Branch
Money: ¥ 47,300/-. Date & time of 1. |Prashant Garg/ Plot No E-64 (Old) and A-948 (New) Entire Second March 20, 2025 | Delhi/
closing of tender: At 13.00 hrs. & Saurabh Garg/ Floor (Without Terrace Rights) Nehru Road, Village Rs. NCR
opening at 15.00 hrs. on 25-12- LBDELO0006926683/|Kotla Mubarak Pur Arjun Nagar (With One Car Parking| 1.4591,262.46/-

2025. The complete information of TBDELO0006923183 |In Stilt Area) Delhi- 110003/ November 29, 2025

above e-tender will be available upto
13.00 hrs. of 25-12-2025 in website
www.ireps.gov.in

DRM (Elect), Tinsukia Date: December 05, 2025

\Place: Delhi NCR

The above-mentioned borrowers(s)/guarantors(s) isfare hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold after 30 days from the date of publishing this Motice, as per the
provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Sincerely Authorised Officer
For ICICI Bank Ltd. _/

NORTHEAST FRONTIER RAILWAY

 Indian Overseas Bank B

AN
\A'%

“Whatever there is” basis as per details mentioned hereunder:

ASSET RECOVERY MANAGEMENT BRANCH

or, Rachna Building 2, Pusa Road, Rajendra Place, New Delhi-110008
Phone: -011-25758124, Email: iob1997@iob.in
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [Under Provison to Rule 8(6)/ Rule 9(1) of Security Interest (Enforcement) Rules]
E-Auction Sale Notice for Sale of immovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6)/Rule 9(1) Of Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties mortgaged/ charged to
Indian Overseas Bank, the possession of which has been taken by the Authorised Officer of Indian Overseas Bank, will be sold on “As is where is”, “As is what is” and

For detailed terms and conditions of sale, please refer to the link provided on the

website of the Secured Creditor i.e. www.sammaancapital.com; Contact Mo : 0124-

6910910, +91 7065451024; E-mail id : auctionhelpline@sammaancapital.com. For
bidding, log on to www.auctionfocus.in.

sd/-

AUTHORIZED OFFICER

SAMMAAN CAPITAL LIMITED (Formerly known as

INDIABULLS HOUSING FINANCE LTD.)

Date : 27.11.2025
Place : NEW DELHI

Q

See Section 82 CrPC/84 Bhartiya Nagarik Suraksha
Sanhita, 2023

Whereas complaint has been made before me that accused
person Mohd Igbal S/o Shamshad Hasan, R/o H.No. 0-21, Gali
No.-17, Holi Chowk, Brahampuri, Delhi, Also at: Village + Post-
Sankhani Jahagirabad, Distt-Bulandshahr (U.P.), has committed
(or is suspected to have committed) the offence in FIR No.
58/2015, U/S 279/337 IPC & 3/181 M.V. Act, PS Jafrabad, North
-East Distt., Delhi and it has been returned to a warrant of arrest
thereupon issued that the said accused Mohd Igbal cannot be
found, and whereas it has been shown to my satisfaction that the
said accused Mohd Igbal has absconded (or is concealing
himself to avoid the service of the said warrant);
Proclamation is hereby made that Mohd Iqbal the said accused
of FIR No. 58/2015, U/S 279/337 IPC & 3/181 M.V. Act, PS
Jafrabad, North-East Distt., Delhi, is required to appear before
this Court to answer the said complaint on or before 17.01.2026.
By Order
Ms. Aayshi Saxena
Judicial Magistrate First Class-05,
Room No.-07, 2nd Floor, Shahdara Distt.,
(Court Matter) Karkardooma Courts, Delhi

DP/16155/NE/2025

NORTH CENTRAL RAILWAY

E-Tender No. PRYJ-Sig-225-2025-26.

E- TENDER NOTICE

Senior Divisional Signal & Telecommunication Engineer / Coordination /
Morth Central Railway/ Prayagraj, for and on behalf of the President of India,
invite E-TENDER on prescribed form for the following works up to 12.00 hrs.
The details of the Tender is as under: -

Date: 01.12.2025

Name of Work: Provision of integrated cable route plan for Signalling and
Telecom Assets in SSL-BDN Section under Sr. DSTE/ CNB of PRY.J Division.

Approx. Cost of work(?) : ¥ 10620000/- lBid Security(¥): T 203100/

Completion Period: 06 Months Date of Opening of tender: 29.12.2025

2.Availability of tender form: Tender forms shall be available on www.ireps.gowv.in

3.Time date & place of opening of tender : Tender will be opened through
E-tender at office of Divisional Railway Manager, Prayagraj on or after pre
determined date at 12.30 hours. 2329/25(DG)

central raitways 54 @CPRONCR (B8 www.ncrindianrailways.gov.in

NORTH CENTRAL RAILWAY

Tender Notice No. 8120252026

E-TENDER NOTICE

Divisional Railway Manager /North Central Railway, Prayagraj, for and on behalf of the
President of India, invites online open tenders (E-tender) as detailed below -

Dated : 03.12.2025

E-Tender Notice No. : 8120252026-204 GEM/2025/B/6826738 Dt-03.12.2025

Name of Work : Rendering Bi-annual service for maintenance of service
building, staff quarters under SSE/W/RJP, SSE/W/SFG & SSE/Horticulture/PRYJ
fortwoyears.

APPENDIX IV-A

Sale Notice for sale of Immovable Property
E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement)
Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Immovable Property mortgaged to Sammaan
Capital Limited (formerly known as Indiabulls Housing Finance Ltd.) [CIN :
L65922DL2005PLC136029] (“Secured Creditor”), the physical possession of
which has been taken by the Authorised Officer of the Secured Creditor, will be sold on
“as is where is", “as is what is” and “whatever there is" basis on 22.12.2025 from
05.00 P.M. to 06.00 P.M., for recovery of Rs. 39,26,164/- (Rupees Thirty Nine Lakh
Twenty Six Thousand One Hundred Sixty Four only) pending towards Loan
Account No. HHLNOI00303982, by way of outstanding principal, arrears (including
accrued late charges) and interest till 27.11.2025 with applicable future interest in
terms of the Loan Agreement and other related loan document(s) w. e. f. 28.11.2025
along with legal expenses and other charges due to the Secured Creditor from AMIT
KUMAR and REENABALIYAN.
The Reserve Price of the Immovable Property will be Rs. 18,27,000/- (Rupees
Eighteen Lakh Twenty Seven Thousand only) and the Earnest Money Deposit
(“EMD") will be Rs. 1,82,700/- (Rupees One Lakh Eighty Two Thousand Seven
Hundred only)i. e. equivalent to 10% of the Reserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. S - 4, MIG, 2ND FLOOR, REAR RIGHT HAND SIDE, PLOT NO. C/1/103,
DLF DILSHAD EXTN. -Il, GHAZIABAD - 201010, UTTAR PRADESH.

For detailed terms and conditions of sale, please refer to the link provided on the

website of the Secured Creditor i.e. www.sammaancapital.com; Contact No : 0124 -

6910910, +91 7065451024, E-mail id : auctionhelpline@sammaancapital.com. For

bidding, log on to www.auctionfocus.in. sdi-

AUTHORISED OFFICER

SAMMAAN CAPITAL LIMITED

(Formerly known as

INDIABULLS HOUSING FINANCE LTD.)

Date : 27.11.2025
Place : GHAZIABAD

Approx. Cost (In Rs.) : Rs. 72,18,853.00 | Earnest Money (In Rs.) : Rs. 1,44,380.00

Type of Reserve Price | Date of Auction
S Names of Borrowers Amount Due to Description Of the Movable Property Possession /[ £arnest Money | Last Date For
o Names Of Guarantor(S) Indian Overseas Bank Known Encumbrances If Any %‘;‘:;:‘:It Deposit s"gg"éiﬁsﬁ""
[l M/s Hemant Jewels Pvt Ltd Rs.39,84,12,495/- LOT-I: Commercial Property at Second floor in a . Lot-1: 20/12/2025
1. 51 Manol K Soni as on 31/10/2025 B+G+4 storeyed building, (wrthout roof right),| Physical | gs 38 00,000 (11amto
2 s" sah"”kl “"I‘a'D oni with further bearing municipal no. 2781, Ward no. XVI, Gali no.-20| Possession| (ingiusive tax amount,| 1,00 pm)
- Smt Shakuntala Devi interest & costs &21, Block-B, Khasra no. 62, Beadonpura, Karol Bagh . if applicable) '
g- g::]:;%:'ng"slg‘::a-j“ha" in the name of Mrs. Shakuntala Devi. Super Built up| Mr. Ravish
- Ol area is 286.67 sq.ft. over a plot measuring 187| Kumar . 3
5. Sri Deepak Gupta sq.yard. The property comprises of  hall adjacent to|q3g4269g77| 2t 1 RS- 3:80,000/- | 19/12/2025
6. Smt Suman Soni staircase and end is facing toward gali no.20.
Borrower: rayahl;e (/;\I:Tlrl{l:l;i* Freehold Property consisting of entire Ground Floor & Physical RP: Rs. 28,00,000/- | 20/12/2025
M/s G.C. Book Co. owgr S - First Floor (without roof right) measuring Built up area ° | (inclusive tax amount,| (11 am to
A IR Indian | 92,01,430/- for | 0f591.30 sq feet on each floor located at Plot No A-172(| Possession |
S ourya book oSellers Ul h ) if applicable) 01.00 pm)
Suppliers Overseas | M/s G.C. Book Co[old No 73), Gali No 4, Nehru Vihar (Near Sherpur Mr. Ravish
Bank 62,34,393/- for | Chowk), Village Mustafabad, Distt Shahdra, Delhi- K
Surya Book Seller | 110094 owned by Sri Vijay Kumar Mishra. Boundry| _fumar
& Supplier | South East—House of Mr Azad Khan & Shri Sunil Kumar| 3304269877
as on 31/10/2025 | North West — House of Sri Anand Swaroop Gupta North
with further | East— Other’s Property South West- 5 ft and 20 ft wide
interest & costs | GaliNo 4, Opposite Govt. School & Azad Khan House
Guarantors: . A
1. Mr. Satish Chand Mishra None EMD: Rs.2,80,000/-| 19/12/2025
2. Mr. Sunil Kumar
3. Mr Vijay Kumar Mishra

* Submission of EMD starts from 05/12/2025

« Statutory/Other/local/Misc. dues: Not known to us. To be ascertained and borne by the buyer.

» Wherever applicable, the Reserve Price is is inclusive of 1% Tax under Sec. 194(IA) of IT Act.

« For detailed terms and conditions of the sale, please refer to the link provided on Indian Overseas Bank’s website
i.e. www.iob.in [https://www.iob.in/TenderDetails.aspx?Tendertype=E_Auction] or https://baanket.com

 This may also be treated as a Notice under Rule 9(1) of Security Interest (Enforcement) Rules,2002 to the borrower/s
and guarantor/s of the said loan about holding of e-auction on the above-mentioned date

« Date of Inspection: From 09/12/2025 to 19/12/2025, on working days and during business hours.

Date : 04.12.2025
Place : New Delhi

Authorised Officer,

Nature of work : Any Civil Engineering works.

E-Tender Notice No. : 8120252026-205 GEM/2025/B/6931367 Dt-03.12.2025

Name of Work : Hiring of 01 No. Multi Utility vehicle (MUV) 01 tonne capacity for
ADEN/HQ-I/PRYJfor 02 years.

Approx. Cost (In Rs.) : Rs. 9,25,224.00 | Earnest Money (In Rs.) : Rs. 18,510.00

Nature of work : Not Applicable

Date & Time of Closing of tender : 26.12.2025 at 12:00 PM

Completion Period : 24 Months

NOTE : 1) For full details and submission of tenders, please see the Indian Railway
website www.gem.gov.in. 2336/25 (AS)

[] North central railways @& www.ncr.indianrailways.gov.in @ CPRONCR

NORTH CENTRAL RAILWAY

E-Tender No. PRYJ-Sig-222-2025-26

E-TENDER NOTICE

Senior Divisional Signal & Telecommunication Engineer / Coordination / North
Central Railway/ Prayagraj, for and on behalf of the President of India, invite E-
TENDER on prescribed form for the following works up to 12.00 hrs. The
details of the Tender is as under:-

Tender No. : PRYJ-Sig-222-2025-26[Approx. Cost of work (3) : 17963016.71/-

Name of Work : Signalling work in connection with TRR(P), CTR(S),
TTR(TWS) Works in the section of Sr. DSTE/CNB in Praygraj Division.

Bid Security (3) : 239800/- [Completion Period : 12 Months

Date of Opening of tender : 29.12.2025

Availability of tender form : Tender forms shall be available on

www.ireps.gov.in

Time date & place of opening of tender : Tender will be opened through E-
tender at office of Divisional Railway Manager, Prayagraj on or after pre
determined date at 12:30 hours. 2328/25 (AS)

Indian Overseas Bank

[£] North central railways @& www.ncr.indianrailways.gov.i
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Ileum#mrmh
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ROMHINI ISTRICT O0OLURTS,
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Public Notice

s informed ko the public al large that my dients
SH ASHOK KUMAR S/o Sh, Ram Dhani and his
wiln SMT. SANGEETA, both RioN-158134, J.J
Camp, Opposita Ayurvasdic Hooagilal, Hder Pur,
Shalimar Bagh, Delki-110088, haraby
declanng/dobarring’ disowning dawghlor
SANJNA Trom thiir ks, properbas and astale
maveatis of mmoveable iuatied &l Delhe o
pulsde of Delhl bacauss she is nol under the
gontrol of my chents and she solemnized
aTTIagE with her own choioe aganst tha wishes
af my clients. My ciants will not be responsibiel
libd for mmy ack, desd and thing dona by her
snoa foday. G.5. NAGAR [Advocats)

B8, Gajanand Block,

Public Notice

It i o inlorm he publsc al | frual MF,
Aumii Kumar Singh, S/o Mr, Frasad
, Rio H. No, P-2121, Ground Floor
P-Block, Budh Bazar Road. Mohan
Garden, Uttam Magar, Delhi-110058, who
is the joint owner alongwith Mra. Rups
Singh. Wio Mr. Amst Kumar Singh ol the
properiy i.e. Plol Mo, 120, Block No, A, area
measunng 50 sg. yds, out of Khasma No
S04, N the grea Villsge Nawada knomwn as
Gulab Bagh Utam MNagar, Mew Daihi;
herainaltar refarrad o as “the said
proparty”, havng purchassd the samea Dy
virtue of Sale daled 17.08.2023
misculied by Mr. Gagan Sharma and Mrs
Renu Gulatl (Doc, No. 25861).Tata
Capital Housing Finance Limited (a

Mon-Banking Financial Company] s giving
a Loan o Mr. Amil Kumar 5i Wik
wiould purchasn e s progsarty )]

Prasanl owners. Some F'F!E”-l:ﬂql‘ﬂ PEE;I
n;gnrdl ihin propary Lo irial '
ATS lrﬁill di. 05.01.1099 in favour of
Ermahan Pyar, GPA, ATS & Wil el
05 12 1589 » favour of Narndar Kurmar
GPAATS & Wil dt. 10,12, 1892 in favour of
Sudeah, GPA, ATS & Wil ot 21.02. 1054,
ATE & Will in favour of Parmod Kumae
Mital, have bean losl by he owner and s
mal racasble, I anybody found the sama
and such documant is in his/har
possassion then kindly relurn 1o the
address mantionad below and o any
Parson having any Iype ol
claiminghttite/inleres] over the sad
property may inform in writing. ol the
address menlioned below, aboul hs
obiections, within 0Tdays from today.
ailing whach it ahall be presumed that the
sald propary s frea from all type ol
Encumbrances, cha . lhan aie
WIPUL KA. RAHEJA [Advocate],
D-142, Lowir Grownd Floor,

Tis Hazari Courts, Delhl-110054,

LajpatMagar-. New Delhi-110024.
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